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       6. (a) Cause title may be corrected in synopsis. 

       8.   J.H.C. Rules, 2001 Para-2 days not speak about other reliefs petitioner earlier moved   

  before this court or not. 

                  9.   (i) P.S. Case number stated at para-1, prayer and synopsis may be verified from  

  F.I.R. and corrected. 

                        (ii) Copy of order dated 15.2.20 passed in A.B.P. - 6/20 realized upon has not been 

  filed. However, inability to side the same has been stated in para 1 (iii).  

                        (iii) Duly certified to be true type copy of pages 27,28,32 to 38, 43 may be filed.  

Fairly legible copy of pages 39 to 41 or duly certified to be true type copy may be filed. 
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